
FIR No.95/21
PS Alipur
U/s 457/380/411/34 IPC
State Vs. Namit & Vivek

29.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh chargesheet filed. It be checked and registered.

Pr: Ld. Substitute APP for State.
Accused is stated to be JC

Put up for consideration on 27.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021



FIR No.123/21
PS Alipur
U/s 457/380/411 IPC

29.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for release of stolen property filed 

on behalf of the applicant Kamlesh.

Ld. Counsel for  the applicant submits that  inadvertenly

details of the case property is not mentioned in the application

and he wish to withdraw the present application with liberty to

move fresh application.

Considering  the  submissions  and  keeping  in  view the

facts  of  the  case,  present  application  is  dismissed  as

withdrawn. However, liberty is given to the applicant to move

application afresh, as per rules.

Copy of the application be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021



Challan No.67282103010901210 dated 01.03.2021
Circle  STA
Vehicle no. DL-4ER-7372

29.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.

Heard. Perused.

This is an application for release of vehicle no. DL-4ER-

7372  to the applicant on supardari.

Heard. Perused.

Present  matter  is  a  challan  matter  and  all  the  challan

matters  are  pertaining  to  the  Evening  Courts/concerned

Challan Courts. This court is not having any jurisdiction to deal,

try or  adjudicate the cases pertaining to the traffic  challans.

Hence,  the  present  application  of  the  applicant  is  not

maintainable at this forum and is hereby dismissed accordingly.

However, applicant is at liberty to move fresh application

before appropriate court, as per rules.

Copy of the order be given dasti, as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021



FIR No.0017/2020
PS Alipur
U/s 308/186/353/34 IPC
State Vs. Rajeev @ Raju & Ors.

29.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the  applicant/

surety  namely  Rajesh  Kumar  for  release  of  the  FDR  of

Rs.50,000/-.

It  is  submitted  that  the  accused  Rajeev  @  Raju  was

granted interim bail by the Hon'ble High Court vide order dated

10.07.2020  and  the  applicant/surety  has  given  his  surety  &

deposited  the  FDR  of  Rs.50,000/-  at  that  time  before  the

concerned Jail Superintendent. It is further submitted that vide

order  dated  15.04.2021  Ld.  Additional  Sessions  Judge-04,

North  District,  Rohini,  Delhi  has  granted  regular  bail  to  the

accused  Rajeev  @  Raju,  whereafter  fresh   bail  bonds  of

accused  has  also  been  given  and  requested  that  the

abovesaid FDR be released to the applicant /surety.



Considering the facts of the case and submissions, let a

report  be  called  from  the  concerned  Jail  Superintendent,

whether the applicant/surety Rajesh Kumar has deposited any

FDR in sum of Rs.50,000/- for the interim bail of the accused,

as per order dated 10.07.2020 passed by Hon'ble High Court

of Delhi in bail application no. 1031/2020.

At request put up consideration on the application/further

proceedings on 01.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021



FIR No.398/2020
PS Mukherjee Nagar
U/s 25/54/59 Arms Act 
State Vs. Parmod @ Ghantu

29.04.2021
In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.

Heard. Perused.

This is an application received from the concerned Jail

Superintendent to provide next date of hearing in the present

case.

Perusal of record reveals that the present application is

pertaining to the PS Mukherjee Nagar and Ld. ACMM (North) is

having jurisdiction of PS Mukherjee Nagar. Meaning thereby,

the court of undersigned presently is not having jurisdiction to

hear, try and adjudicate the  present case. Hence, the present

application  is  not  maintainable  at  this  forum  and  stands

disposed off accordingly.

Concerned Jail Superintendent is at liberty to file proper

application before the concerned court of having jurisdiction of

PS Mukherjee Nagar. Copy of this order be sent to concerned

Jail Superintendent for further necessary action.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021



FIR No.382/2019
PS Alipur
U/s 25 Arms Act
State Vs. Pritam Prakash

29.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Substitute APP for State.
Sh. R.L. Saini, Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of  the  applicant/

accused  Pritam Prakash  u/s  441  Cr.PC for  release  him on

personal bond.

It is further submitted that accused belongs to a very poor

family and has not furnished the bail bond in terms of bail order

dated  15.10.2019 granted  in  his  favour.   Prayer  is  made to

release the accused on personal bond.

Ld. APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 15.10.2019. In the present application prayer

is not for the reduction of the bail amount/surety amount. The

prayer  in  the  present  application  is  for  the  release  of  the

accused  on  personal  bond.  Similar  application  of  the

applicant/accused was also dismissed on 25.01.2019.



By way of the present application, applicant has sought

modification/changes  in  the  conditions  of  bail  order  dated

15.10.2019,  which  is  not  maintainable  in  the  present  form.

However,  accused  is  at  liberty  to  approach  Higher  Judicial

Forum for the modification/changes in the terms and conditions

of the bail order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/29.04.2021


